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CENIRAL MIMISTRATIVE TRIBUNAL
priicipal ben::h

NEW IDEIHI

C.C.P. WD. 99/92 in DBD3DED ON s 21»5.i992
0.^ ND. 105/^

Smt» Manjit K, Sahnl •«« Petitioner

-Versus-

Lt. Governor, Delhi & Ors, Respondents

CCR>^ S THE HON'BLE MR* JUSTXE V. S, MALIMAIH , CHaMAW
THE HON'BLE WR. P. C. JaIN, MEMBER (a)

j

Shri S« K, Shukla» Counsel for the Petitioner
Shri M, C, Garg, CouiBel for the Respondents

ORDER (OR At.)

Hon'ble Mr» Justice V. S* Maiifsath, Chairman

The amounts due to the petitioner having since been

paid, we are satisfied that there is compliance* Though

the learned counsel for the petitioner submitted that

interest on ccosnutation amount has not been paid, we are

inclined to take the view that the directior^ cannot be

understood as directing payment of commutation amount as

it is obvious th^until the conaautatlon takes place, the

petitioner is entitled to be paid full pension. Hence,

j he could not get full pension as also the benef it of

ifrt-erest* All other amounts having been paid, the judgment

has been fully complied with and these proceedings are

accordingly drcpped«

( P. C. Jain ) ( V. S. Malimath )
Member (a) Chairman

as


